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LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI
OLD SECRETARIAT, DELHI 110 054

BULLETIN PART-II
(General information relating to Legislative and other Matters)
Tuesday, 13 December, 2022 /Agrahayan 22, 1944 (Shaka)
No. 92

Sub: Constitution of House Committee on the Municipal Corporation of
Delhi.

Hon’ble Members are hereby informed that Hon’ble Speaker is pleased to
constitute the Committee on the Municipal Corporation of Delhi with the following
functions and composition :-

Constitution of the Committee

There shall be a Committee on the Municipal Corporation of Delhi
consisiting of not more than nine Members nominated by the Speaker to study
and recommend measures to improve the functioning of the Municipal
Corporation of Delhi.

Provided that no Minister shall be appointed a Member of the Committee,
and if a Member of the Committee is appointed a Minister, he shall cease to be a
Member of the Committte from the date of such appointment.

Functions of the Committee :

The functions of the Committee shall be

1. To report what economies, improvements in organization, efficiency or
administrative reforms may be effected,;

2. To report what steps need to be taken to ensure efficient delivery of services
provided by the Municipal Corporation of Delhi to the cititzens of Delhi;

3. To consider the audit reports and accounts of the Municipal Corporation of
Delhi as may be selected by the Committee;

4. To examine in the context of autonomy, whether affairs of the Municipal
Corporation of Delhi are being managed in accordance with the provisions of
law;

5. To examine whether the funds sanctioned to the Muncipal Corporation of Delhi
are utilized optimally; and

6. To examine any other aspect of the working of the Municipal Corporation of
Delhi, as may be referred to it by the Speaker.
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COMPOSITION

SHRI SAURABH BHARADWAJ CHAIRPERSON
2 | SHRI AJESH YADAV Member
3. | SHRI AKHILESH PATI TRIPATHI Member
4. | SMT. ATISHI Member
5. | SHRI DINESH MOHANIYA Member
6. | SHRI KULDEEP KUMAR Member
7. | SHRI SANJEEV JHA Member
8. | SHRI SHIV CHARAN GOEL Member
9. | SHRI SOM DUTT Member
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Raj Kumar
Secretary




